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RACHNA GUPTA 
 

 

Learned counsel for the appellant has mentioned that 

appellant is a proprietorship firm and the proprietor thereof 

namely Shri Hari Ram Gupta has passed away on June 10, 2019. 

The death certificate is annexed on record. Learned Departmental 

Representative has accepted factum of death of the appellant. In 
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view thereof and in view of Rule 22 of CESTAT Procedure Rules, 

the present appeal is hereby ordered to be abated. We draw our 

support from the decision of Hon’ble Apex Court in the case of 

Shabina Abraham versus Collector of Central Excise and 

Customs1.  Accordingly appeal stands disposed off being abated. 

Be consigned to records.  

 

(Order dictated and pronounced in open court.) 
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